
Writ Appeal under clause 15 of the Letters Patent preferred against the order

dated05109/2024passedinWPNo20360of2o24,onthefileoftheHighCourt.

Between:
Shaik Aziz, S/o. Late Karim, Aged auqyt ?? yeap, o99 L^qb.our' Rlo 2-728-

;9, til;;k I'i;g"t coio"v, liatd'ipallv' Medchil Malkajsiri Dist'

...APPELLANT/PETITIONER

[ 3418 ]

HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE EIGHTEENTH DAY OF OCTOBER

TWO THOUSAND AND TWENTYFOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRIJUSTICE J SREENIVAS RAO

WRIT APPEAL NO: 1 120 0F 2024

The State of Telangana, rep by its Principal Secretary' Revenue Department'
AND

1

Secretariat, HYderabad'

2. The District Collector, Medchal Malkajgiri District'

3. Revenue Divisional Officer, Keesara' Medchal Malkajgiri District'

4. The Tahsildar, Medipally Mandal' Medchal Malkaigiri District'

5. The Sub-Registrar, Narapally, MedchalMalkajgiri District'

6. Ashma Fatima, w/o. Late Shik Akbar' Aged abirut.55 vears' Occ' Housewife'

R/n H No s-roz. vive;Xa;;;'i'1"fr;;:"N"aibovt School' Medipatlv V and

fr,f , veocnjt Malkajgiri Dist. 500 098'

7. S K Muradali, S/o. Late ShikAkbar' Agred.about20 vezrs Occ Student'

R/o. H. No. e-roz, vi,e#nlrtIilJ'su?]rlJiicout Scnoot' Medipallv V and

i'l,-tt4eo.n"t Malkajgiri Dist 500 098'

8. Shaik Munni, Wo: Shark Abdul Azf ' 4Seq. aPPut 52 vears Occ' Housewfe'

R/o. 1-96, srinivas Nrg:,T;;;v:r-lta'il'rrv v and M1 Med'chal Malkajgiri Dst

500 098.

9. S K Saleem, S/o: S K Aziz' Agedabout 35 years'.Occ Business' R/o' 1-96'

srinivas Nasar cotony,'t\iil;iir:iyv;illi.'ur.oir,iitr,talkajsiri Dist 500 0e8

10. Sana Sddiqua, Dio M D Abdul Muqtadar Siddiqui Aoed about 29 years'

occ. Housewife. nlo. ri s-67oli Fitn" Darwaza-Ne-"wton High School'

Eiitiv, ii#iwril, ct''rminar' Hvderabad - 500 o02'



1 1. Shaik Haseena. W/o Mohammad Riyaz Aged about 35 years,occ. Housewife R/o 1_s_6^-S;ril;; &;;J, "c"J#y rr/edipa[y V and M,Medchat Malkajgiri Dist. 500 O9B 
-- 'gvqr vv'v'

12. Shaik Parveen, Wo: Shaik Shanur, Aged about 40 years, Occ. Housewife.R/o H N o 3 - 1 67. Vive ka na noa r.ra g ai]i/"i irir r rr,',i ririii ririiirt.' s"clil'bb"a I'
l3 shaik Fareena, D/o: shaik Abdur Aziz, Aged about 30 years, ()cc. Housewifc

FJt JdB. 
srin ivas Nasar cotony,' ffi ,p;iil ;;;d M, Medchat rraarkalsiri oiSi.

14 shahab siddioui. s/o Abdunrruqtadir siddiqui, Aged about 4c years, occ. pvtEmprovee, R/d H No r s:j-oioiil KiilJ'jilliii-r,n e D aNvaza,charminarHyderabad - 500 065 Y vqvr! I d(r rc ucttwaza' unarmlnar,

'l 5. Rizwana Siddiqui. Wo:1(haja yaqeenuddin Maied. Aged about 3g vears.occ. Housewife nio rs_3-67ori,-irl#D;'##Zl rrr.*ton Hiqh schootCotony, Kuma rwadi, c narminir, HyjJir#i' :'566' ooz
l6 Khader Ahmed siddioue, s/o-Abdur Muqtadir siddrqui, Aged about 47 vears.occ. Business. R/o Fi w". zoz,oab)2, ilr"iilviloi, Fathe Danaraza,Charminar, Hyderabad _ 500 065

17. Mahmmad Siddika. Wo:.Mod. Khaja pasha Aged about 51 years,

3H #r",t%t,f":R/o 
H r.r" I i _ i6_ r bzi"Enffi hrin gr., Nagar saroor Nasar

18. Sameena Siddika. Wo Mohd pasha Aged about 59 years. Occ:. Housewife.R/o. H No. 1e-2-568, ratne oiri,"ail, iYfir;;rfi;;, HyderabarJ _ 500 064.

'n6:yn#i"1'#[iih[1?ii{t_.d?e1f A"?:.l%"J,:ffi 'fi :lrqparryvanou,Medchat Matkajgiri Dist. 500 098.

...RESPONDENTS

lA NO: 1 OF 2024

Petition under Section.151 
.CpC praying that in the circumstances statedin the affidavit fired in support of the p"iition, it'. nigh court may be preased to

.suspend the a[otment proceedings i c l.to et-lsstzozz, dated 03_06_2023 0ftarmers share house plot Nos in to zio& zls to 245 (i800 Sq. yards)including directing the 
, 
Respondents 

- 
rrro.i, 

*ni, 
,o entertain any sort ofregistrations, creating 3rd. party rights in ,.".p".t'"r the above plots in sv.No. 62of Medipaly Vilage and Mandar, plnoing J.p"rri"r th";rii;;;;t"' vr.'!L

Counsel for the Appellant: SRI THADIKONDA KOTESHWARA PRASADCounsel for the Respondent Nos.1 to s: CF f6n REVENUECounset forrhe_Respondent Nos.6 to 19: SRt iaiinruanavANA YADAV,LEARNED CONSEL REP-RESENTS FON T,Vi i. UMA MAHESWARA RAOThe Court De|ivered ttre followingi.Juijcrtae-frrf "'"



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

TTIE TION'BLE SRI JUSTICE J.SREENTVAS RAO

WRIT APPEAL NO. 112O OF 20.24

JUDGMENT: {Per the Hon'ble Sri Justice J.Sreenivas Rao)

This intra-court appeal is filed aggrieved by the orders dated

O5.O9.2024 passed by the learned Single Judge in W.P.No.2O86O of

2024 dismissing the Writ Petition by directing the appellant to

approach the Competent Civil Court on the ground that disputed

questions of facts are involved.

2. He ard Mr.T. Koteshwara Prasad, learned counsel for the

appellant, Mr.Muralidher Reddy Katram, learned Government

Pleader appearing on behalf of respondent Nos. 1 to 5 and

Mr.Satyanarayana Yadav, learned counsel represents

Mr.J.Uma Maheswara Rao, leaqpd counsel appearing for

respondent Nos.6 to 19.

3. Learned counsel for the appellant, after arguing the rnatter

at length, seeks permission to withdraw the writ appeal with liberty

to pursue his remedies before the competent Civil Court and

further pursuant to the decree which is going to be passed by the

competent Civil Court, the appellant may be grante d liberty to

approach the respondent authorities to make representation for

cancellation of the certilicate and issuance of proper allotment in

respect of the subject property. \
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4. In view of the above said submission, the wnt eppeal is

dismissed as u.ithdrawn granting liberty as sought b1' learned

counsel for the appellant. There shall be no order as to costs

As a sequel, miscellaneous petitions, pending if any, shall

stand closed

e

SD/-8. SATYAVATHI

//TRUE COPYII DEPUTY *ff,'"f*O*
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One CC to Sri Thadikonda K-oteshwara prasad, Advocate t()puclOne CC to M/s J. Uma Mahesw.ara nao, nJvocat.i6?UCl
,1y.'.,",Bl","Trror Revenue. H[[ C;;iii;;ii;Six! 
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HIGH COURT

DATED:18 11012024

ORDER
.A
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WA.No.1120 of 2024

DISMISSING THE WRIT APPEAL AS WITHDRAWN

WITHOUT COSTS.
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